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try (Regulation) Act, 1958. [Placed 
in Library. See No. LT-S703/66J. 

ANNUAL REPORT OF INDIAN CENTRAL 
SPICES AND CASHEWNUT COMMrrrEJ: 

Shrl Shlnde: Sir, I beg to lay on 
the Table a copy of the Annual Report 
ot the Indian Central Spices and 
Cashewnut Committee for the year 
1963-64 (Hindi version). [Placed in 
r,ibraru. See No. LT-5702/66J. 

12.14 hI'S. 

RELEASE OF MEMBER 

(Snri Badruddu;a) 

Mr. Speaker: I have to inform the 
House that I have received the follow-
ing communication, dated the 5th 
March, 1966, from the Superintendent, 
Alipore Special Jail: 

"I have the honour to inform 
you that Syed Badrudduja, Mem-
ber, Lok Sabha, who was detained 
in this Jail from the lOth Sep-
ember, 1965, was released from 
this Jail on the 4th March, 1966, 
under Government Orders." 

Shri S. M. Banerjee (Kanpur): Can 
we have an assurance that he will 
not be re-arrested? 

12.141 hrs. 

RE: PAROLE OF BHRI UMANATH 

Mr. Speaker: Is the Home Minister 
making a statement about Shri Uma-
nath? 

The Minister of Home Allalrs (Shri 
Nanda): When I am making a state-
ment in the afternoon I will say 
something about the question of 
parole also. 

Shri Uarl Vishnu Kamath (Hashan-
,abad): May I make a request to 
you about this matter? 

Mr. Speaker: Since the Minister i. 
gain to make a stat'ement, he' should 
walt till then. 

Shl'! Uar! Vishnu Kamath: Sir, I 
want to bring some facts to your 
notice before he makes the statement. 
As I may not be present then, kindly 
accommodate me. I only wish to 
state that when on the 2nd of this 
month, last Wednesday, the House 
discussed this matter-the right of a 
Member of the House, a detenu on 
parole to attend the sittings, the ses-
sion of Parliament--I was gratified 
to find that my view that he is entitl-
ed to attend the House received wide 
support from all sections of the 
House, except· for a stray voice here 
md there. I am sorry to say, I am 
oonstrained to say that the Govern-
ment, through their officers, have 
acted in this matter improperly, to 
say the least, to put it very mildly. 
When the House is seized of the 
matter, when the Government pro-
mised a statement today-and they 
are going to make a statement today-
I learn on reliable authority, from an 
authentic source, that a sub-Inspector 
of Police of that area served a fresh 
order on Shri Umanath, a Member 
of the House, the detenu on parole, 
to the effect that under the present 
conditions of parole, he should not 
go to Delhi. That was a fresh order 
served, the same evening. conveying 
the order of the Madras Government, 
soon after the discussion in the House 
on the 2nd morning-it was served 
the same evening on the 2nd--aaying 
that under present conditions at 
parole, he should not gO to Delhi. 

Mr. Speaker: That is all. (Inter-
ruption). Order, order. 

Shri Uari Vishnu Kunath: In this 
connection. may I also mention that 
last year, if I remember aright, in 
August ,~~ September, 1965, when 
there was a writ petition pending 
before the Supreme Court, the same 
detenu, the same Member of the House 
along with another colleague of hla: 
Shri Nambiar, had come to Delhi on 
the. written pennla,lon at the Madru 



Government that they had no objec-
tion to their staying in Delhi. Then, 
aa you will recollect, .. Sir, they saw 
you. at that time and consulted you 
and got your view on the matter and 
you, apparently, told them that y.ou 
had no objection, as far as you were 
cancerned, if they attended .parlia-
ment and you were pleased to for-
ward their representation to the Home 
Ministty. The Home Minister, brus-
quely or blatantly-whichever, word 
you may prefer-told them that they 
should not attend Parliament and that 
they should not stay in Delhi any 
longer. They had remained in Delhi' 
on the written permission of the 
Madras Government. However, witli 
in twa days, the Madras Government. 
obviously acting on instructions from 
the Central Government, the, Home 
Minister, wrote to the detenus that 
they should return to Madras. Sir, 
that happened even when your deci-
sion was pending at that time and 
you were agreeable to thei< attend-
ing Parliament-they werD s:'aying in 
Delhi at that time,-and they were 
asked to go back to Madras. What 
has happened now is adding in.uU 
to tnjury. This is most humiliating. 
When the House is seized of the 
matter, when the Government's d, 'l:i-
sion is pending, the Madras Govern-
ment serves a fre.h order that under 
the present conditians of parole, he 
should not go to Delhi. I plead, 
therefore, that this is not merely a 
serious breach of privilege of the 
House and of a Member thereof, but 
it tantamounts to contempt of Parlia-
ment. Whoever is responsible should 
be brought before the bar of the 
House and reprimanded. 

Mr. Speaker: There is ane thing 
that I can just say, that is, because 
the matter has to come up in the 
"fternoon, this point also can be taken 
up at thllt time. Mr. Kamath told 
me lhat he was going away and, 
therefore, I just permitted him to 
have his say. 

Shri H. No :lfukerjee (Calcutta Cen-
tral): Sir, here a poin t of principle 
has arisen. I have a letter from Shri 

umanath in regard to the latter point 
which the han. Member made. But 
he has referred also to another report 
which goes to the root of the matter, 
the matter of principle, if it is a fact, 
as he says it is a fact, thnt after our 
di~cus~ion in this House regarding 
the interpretation of the parole res-
trictions, the Government of Madras, 
through whatever police officer it may 
be, has served on Shei Umanath a 
fresh restrictiv.e order. That action 
is . contempt o'! Parliament and that 
aclion ls something. of Which the 
Home .Minister, of all people, should 
be aware. Since the allegation has 
been .put up before the House by Mr. 
Kamath, which I am sure he has done 
with his usual sense of responsibility, 
it is for the Home Minister, here and 
now, to deny or to plead guilty to it. 
Quite apart from what we are going 
to discuss In reg~rd to the interpre-
tation of the parole restrictions, the 
allegatiQ'!l has came up before the 
House . which should be denied or 
accepted here and now .... (I nterM'p-
tion) . 

Mr. Speaker: The Home Minister 
says that he is going to make a state-
ment. ... (Interruption). Order, ord~r, 
I would not take this matter sepa-
rately. This can be taken up. along 
with that. I hope, when the Minister 
makes his statement, he will make a 
mention of this fact also. (Interrup-
tion). 

Sbri B. N. MukerJee: Here i. • 
""ecially fixed matter that is being 
postponed on the initiative of the 
Government and they do not give us 
any justification for that. Possibly, 
the Law Minister had come ready with 
t.his matter. Sir, if you were func-
tioning as a judge, as you were at 
one time, and if somebody wanted 
postponement or adjournment of a 
specially fixed matter, some rational 
justification for it would have been 
asked for. Now, in the afternoon. 
we are going to discuss something 
which is of an explosive nature. 
What has happened in West Bengal 
;s a matter which concerns the coun-
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[Shri H. N. Mukerjee.] 
try in an explosive sense and Mr. 
SUb.amaniam was conscious of this, 
as we all felt, during Question Hour. 
At that point of time, this is going 
to be, a sort of, put Into the picture 
of Parliamentary debate and the 
whole purpose of this matter Is going 
to be diverted and distorted. What 
I mean to say is that, when a matter 
appertains to the question of privi-
lege, when something happens which 
implies that contempt has been com-
mitted-contempt of Parliament-by 
agents of the Government acting from 
whatever indications are available 
under the orders of Government of 
India, it is a very serious matter. 
That might be separated from the 
other thing and referred. (Interrup-
tions) . Let them give the facts of 
the case. Here is an allegation; we 
ought to know the facts. 

Mr. Speaker: The allegation is 
there. 

Shri Ranga (Chittoor): I do not 
want you to dismiss this plea merely 
on the ground .... 

Mr. Speaker: I have not dismissed. 

Shri Ranp: I am suggesting that 
you should not. The plea is that It 
should be treated separately. In 
regard to two other matters, the Gov-
ernment has promised to giVe full 
information to the best of their know-
ledge to the House in the afternoon, 
that is, in regard to Mizo and West 
Bengal. This is a third matter, a 
matter which has already been before 
the House, and with regard to that, 
facts have been given and I do not 
want to repeat them again. 

Mr. Speaker: This matter is con-
nected with this subject. (InteT1'Up-
tions) . There i. a clear statement 
here in 3 (b) that the Minister of 
Home Affairs is to make a further 
sta temen t so far as releaSe of Shri 
Umanath on parole Is concerned. 
(Interrruptions) ~ 

Shri Ranga: Now we are concerned 
mainly with a Member of Parliament 

trying to dlScharge his duties as 
Member of Parliament during the 
short inten:egnum of freedom which 
the Government was good enough to 
vouchsafe for him. During that 
period, he wanted to be present here. 
That question arOSe In this House and 
while it was still being discussed, this 
new order had been passed by the 
local police sub-inspector. The other 
details have already been given by 
Mr. Kamath. What we are concern-
ed with is this: of course, there is a 
question of privilege and that can be 
taken up separately; but there is also 
the other question of facts, whether 
it is true that a separate order has 
been served on him even while Parlia-
ment was seized of this question, 
while Parliament and yourself were 
trying to see whethe~ It would be 
within the rights of our Members to 
rush to this House by the quickest 
possible transport that they could 
possibly get in order to discharge even 
a bit of their responsibility here 
during the short period when the 
Government was good enough to re-
sile from its determination to keep 
Members of Parliament in jail and 
then allow them to be on parole. 
That is the question and I would like 
you to give us an opportunity of deal-
ing with the Government on that 
separately, apart from the other two 
questions because otherwise we would 
not be able to give proper considera-
tion to this. 

Shri Surendranath Dwlvedy (Ken-
drapara): He can make the statement 
at 2 P.M. This can be taken up as a 
separate matter and the other ques-
tions also will be taken up later. 

8hrl Nanda: The fact of the matter 
is this: this information, namely, that 
Shri Umanath should not go to Delhi 
in the present conditions of parole, 
I thought that I must ascertain In 
order to be able to give to the House 
proper information. This Is what I 
have got from Mr. Kamath-that such 
an order has been passed by Borne 
sub-inspector. I have not received 
the information from the State Gov-
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ernment (Interruptions). I would 
like to asertaln from the Govenunent 
itself. (Interruptions). I must have 
the information; I have not yet got 
that. . ''''I''P1' 

Mr. Speaker: Would It be taken up 
tomorrow? 

Shrl HalUla: Yes, Sir. 

Mr. Speaker: That will be taken 
up tomorrow. 

Sbri 'Bart Vishnu Kamath: To-
morrow at 12 o'clock and not late in 
the day; it should be taken up loon 
after the Question Hour I. over. 

12.25 hr& 

BUSINESS ADVISORY COMMITl'EE 

FORTY-Fn'1'II REPORT 

The Minister of state In the Depart-
ment. of Parllamental'J Affairs and 
Communications (Shrl Jaranatha 
Rao): I beg to mOve: 

"That this House agrees with 
the Forty-fifth Report of the Busi-
ness Advisory Committee present-
ed to the House on the 4th March, 
1966." 

'1ft ~ ~ '!IIP'11f (<<m): 
~ l'I~, ~ ~ ;;rrmT ~~ 
fit; -q""" ~ 'l<" <IT "f'ri ~ 
~TtrT ~ If'I~ 'm"T 'flIT t <IT 
f~ m<! 'a'\'r '1', 'il"fT ~ ...vrr~? 

~ ~ : <I1;(fT ~r.t ~ 
fiI;lrr t I 

~-.A ft'IT ~ ,,'1ft (111'1 
~ ~f~) ~ "l t 
f~ ;im if.t ~ ~ ~ 'IT ~ 

f~ "l <Tlf g"IT 'IT ~ ~ I!:'f 
t<'fm: ~ of I ~ ~ ~ 'l<" 
~ ~ ~ aT l!'l 'flIT 
'a''i.f 'IT? l!'l <11~ ~ I ~ 
<I1;t ~ l;1'<f ~ "l <Tlf f.t;m <11 
~ ~ it; ~ if\' <fll' f'RT ... 

'" f'I'" 'IR ~: ~ ~ 
llii:T~, ~ 6T atm.m ~ ... 
~ ~: (fT o;r''f ~')lr if<l 

~ ....... . 
.n f'I'" ~ 1II'I!II11f: ~ 'I!!lf ~ ~ 

fit;~ '1', 'OJ"ri ~ 'lJTl[1 

qARI'~: ~ ~'3'~ if; ~ 
~ i!crr ~ I 

Sbri Bhapat Jha Asad (Bhaga. 
pur): We would like to say In this 
connection that the Department of 
Communications is a Department that 
concerns us every day, and especially 
seeing the efficiency or otherwise, or 
rather the inefficiency of the Tele-
phone Department, We would cer-
tainly like the Demands of that 
Department to be discussed, and we 
would certainly like to modify this 
report for that purpose and we would 
submit that time must be allotted for 
the Demands of the Department of 
Communications. 

Sbri D. C. Sharma (Gurdaspur): I 
support my hon. friend Shri Bhagwat 
Jha Azad. We must discuss the 
Department of Communications be-
cause it is being neglected these days. 

Shrl Bhagwnt Jha Azad: Crores of 
rupees are being spent on it, and 90, 
we cannot allow It to go without 
discussion. 

Shrl Harlsh Chandra Mathur 
(Jalore): Apart from the Department 
of Communications, I would specially 
draw the attention of the House in 
particular to the time allotted for the 




